
CENTRAL ADMINISTRATIVE TRIBUNAL 
tJCLORE BENCH 

Second Floor, 
Commercial Complex, 

Indiranagar, 
Bangalore-38 

DatedEl DEC 1993 
PPLICTION NO(s) 	873 of 1993. 

APPLICANTS:Harinath B.Shiralj 	RESPOrsjDENTsDjvjsjônal Personnel 
Officer,Southern Railway,B'lore & Ors. 

TO, 

I. 	 Sri.LR.Biradar, 
Advocate,No.84, 
Okalipuram, Bang alore. 

The Divisional Personnel Officer, 
Southern Railway,Bangalore City, 
Bangalore-560 023. 

Sri.A.N.Venugopal. Gowd8, 
Advocate,No .8/2,Upstairs, 
Opp:Bangalore Hospital, 
R.V.Road,Bangalore_4. 

5UBJECT;... Forwardjna of copies of the Orders passed by 
the Central Adminjátra€jve Tribunal,Bangalore, 

—xxx— 

Please find enclosed herewith g copy of the 
ORDER/STAy ORDER/INTERIM ORDER/, Passed by this Tribunal 

in the above mentioned application(s) on 30-11-1993. 

1~ DEPUTY REGISTRtR 
3UDICIAL  BR1NCHE5. 

gm* 



- 	 ETRAL At*INIRATIVE TRIBUML 
RNGALE BH 

S 
O.A.No.873/93 

Shri Justice P.K. Shyainasundar ... Vice-Chairman 

Shri V. Rarnakrishnan ... Member [A] 
!1 

Harinath B. Shirali, 
S/o B.N. Shirali, 
Aged atout 42 years, 
0cc :Head Clerk, 
Railway Department [PW-I/Mys 'B'], 
Residing at 212 Type 2A, 
Southern Railway, 
Bangalore-23. 	 ... applicant 

[By Advocate Shri I.R. Biradar] 

V. 

Divisional Personnel Officer, 
Southern Railway Division, 
Bangalore City, 
Bangalore-560 023. 

Chief Engineer Construction Officer, 
Southern Railway, 
Cantonment, 
Bangalore. 

3 • 	The Office of PWTI/MYS 'B', 
Mysore, Southern Railway, 
Mysore. 

4. 	Senior Divisional Engineering, 
Works Branch, 
Southern Railway, 
Bangalore. 	 ..• Respondents . -' 

( 	4 	 [By Advocate Shri A .N .Venugopal, Counsel for Railways] 

ORDER 
t 

Shri Justice P.K.Shyarnasundar, Vice-Chairman 

1. This is an application challenging an order transfering 

the applicant fran Bangalore to Mysore. The applicant clams 

that he is a handicapped person and that the transfer would 

seriously affect him and his family members would be exposed 
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to grave hardship, etc • The railways, which is the concerned 

department, seriously contest, this application and have filed 

their objections pointing out ttat the applicant had to be rieces-

sarily transferred out because he was the subject matter of inve-

stigation by the CBI on serious allegations like forging certif i-

cates etc. Shri A.N. Venugopal for the Railways, tells us that 

the department has since obtained sanction to prosecute the appli-

cant before court and is alo proposing to take departmental 

action against the applicant. Be that as it may we find that 

the applicant has since joined the new posting at Mysore and 

has also claimed transfer allance etc., as per letter dated 

14.9.1993. Since he has joined the post at the place to which 

he was transferred, we think it proper not to pursue the matter 

further particularly as we now see that a prosecution is in the 

offing and the applicant is better off staying at Mysore rather 

than at Bangalore as that would be conducive to better administra-

tion. We, therefore, see no substance in this application and 

dismiss the same. No costs. 
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